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MR SPEAKER I do not know.
Don't drag me into any controversy.

SHR! K ©P. UNNIKRISHNAN:
We do not know. Have you inform-
ed him?

MR. SPEAKER: I have not mlorm-
ed anybody.

SHRI K. P. UNNIKRISHNAN:
The House does not know. The
House must first hear Shri Raj
Narain.

SHRI KANWAR LAL GUPTA:
Now 1 want to raise a point of order.

MR, SPEAKER: He wants top raise
a point of order,
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8HRI K. P. UNNIKRISHNAN:
How does he know what he ia going
to say?

(viii) LisT or PERSONS WHO PARTICI-
PATED IN THE AUCTION OF PLOTS ,BY
Dzuax DEVELOPMENT AUTHORITY ON
17T JANUARY, 1879,
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I am inviting your kind attention to
Rule 338 which says:

“A motion shall not raise a ques=-
tion substantially identical... with
the one on which the House has
given a decision.”

The time of the House is very valu-
able,

MR, SPEAKER: 1 have understood
your point of order.

SHRI KANWAR LAL GUPTA:
This amounts to maligning inten-
tionally and doing all sortl of mis-
chief,

MR, SPEAKER: This is no point
of order. ¥Yesterday, Mr. Sharad
Yadav wanted to introdude several
new facts in his statement wunder
Rule and which I did not allow, This
statement I have allowed because
day before yesterday I did not allow
Mr. Sharad Yadav fo make mention
of new facts It is these new facis
which Mr. Raj Narain wants to make
menticn of. ..

SHRI KANWAR LAL GUPTA:
Are you prepared in the future to
allow every member if there are new
facts coming to his notice? It wiil
continue tor & year. (Intermpﬁm)

MR. SPEAKER: 'nmhmpdntnz'
order.

SHRI EANWAR LAL GUPTA:
My question to you Is: Dp you want
to have such a practice in  fitwre?
(Interruptions). The man is being
deliberately maligned, Hoh- &
nied it onm the floor of the m

A{Interruptions),
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MR, SPEAKER: Donol.recurd
(Interruption)**
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MR, SPEAKER: This is no point
of order.

SHRI KANWAR LAL GUPTA: 1
want to know from you how do you
run the House. Do you run the
House like this?

MR, BPEAKER: What is the point
ol order?
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MR, SPEAKER: No, no, You are
not on a point of order, No more

point of order please. Nothing will
be recorded.

(Interruptions) **

SHRI KANWAR LAL GUPTA:
You have admitted this on Monday. .

PROF, P. G. MAVALANKAR: 1
:ﬂtlh'be very brief, My point of order
is, .

MR. SPEAKER: What is the rule?

’ROF. P, G, MAVALANKAR: Un-

l1!1'1:1'«3t!a::m;-r‘.m;,'

MR. SPEAKER: Tell me the rule.

PROF.. P. & MAVALANKAR
G‘MM}.kachhyou

CHAITRA 18, 1901 (SAKA)

Rule 31T 326

just now quoted. 1 am not going into
the details of the subject matter. My
point of order is.this: You had par-
mitted Shri Sharad Yadav to make
a statemnent, You did not allow him
to introduce. additional facts which
were not written down in the state-
ment. Now, you say that because
these are new facts you are permu-
ting Mr. Raj Narain to make those
points. You are perfectly within
your jurisdiction to permit or not to
permit. My point of order is only
this whether you are treating this
particular instance as a matter which
i: to be treated as a precedent or not.
That is all I want to know. Are you
ruling that whenever 377 matters
come up..

MR. SPEAKER: No, order please.
1 am not ruling anything at all.

PROF P. G. MAVALANKAR:
Kindly give a ruling on that.

MR. SPEAKER: No. I am not giv-
ing any ruling.
(Interruptions)**

MR. SPEAKER: Don't record. I
have called Shri Raj Narain. Nothing
else will go on record.

(Interruptions) **
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MR. SPEAKER: Prof Samar Guha.
(Interruptions) **

MR, SFEAKER: Do not record.

(ix) ExecurioN oF Mg SOLOMAN
ManpanGy, LEADER OF SOUTH AFRICAN
Prorre.

PROF. SAMAR GUHA (Contal)
Sir, 1 have to say that this should
have been the first matter under rule
377, but unfortunately it is the last.
It is about an appeﬁ' for saving the
life of the leader of the South Afri-
can people, My, Sclomen Mahlangu,

The leader of the South African
people, Mr, Solomon Mahlangu who
Vuliantly fought for the human rights
of his countrymen is going to be
hanged to-day or tomorrow. The UN
Secretary General and other countries
including India have made an appesl
for saving the life of the South Afri-
can leader. This House, I believe, is
unanimous in its view in support of
the request made by the Minjster of
External Afairs to the UN Secretary
General to use his pemonal influence
gnd that of the world organization
to prevent the execution of the South
African leader, '

1 would request the Minister of Ex-
terna] Affairs to make = staternésdt in
confirmation of the view
in the House,

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SAMARENDRA KUNDU):
Sir, T would like to say somsthing 07
thiz very important matter. -~ -

The Government of Indle D¥
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